
[Shri Ashan JafriJ
If the policy is not changed, there 

is a danger of closure of nearly 3,000 
units and unemployment of nearly 
six lakhs of people.

(iv ) Ad vertisem ent in  T im e s  o r  
I ndia  by Coal India  L im it e d  re. 
availability  o f  coal.

SHRI A. C. GEORGE (Mukanda- 
puram): Sir, under rule 377, I want 
to draw the attention of the Minister 
of Energy to the following matter 
and request an immediate explanation 
from him.

In the Times of India of 20th March
1979 there is a sponsored advertise
ment of a quarter page size on page 
10 of the Coal India Limited, a pub
lic sector undertaking under the 
Energy Ministry. The caption is:

“THERE IS ENOUGH COAL AT 
PITHEADS!”

The House is aware that there is a 
controversy raging and there wide
spread complaint about the non
availability of coal by the Ministries 
concerned, with the Energy and Rail
ways Ministries blaming each other 
for the present crisis.

In the advertisement mentioned 
>put forward by Coal India Limited, 
there is a clear explanation and obvi
ous accusation that they have produ
ced and are holding a stock of 12 
million tonnes at the pithead and the 
shortage is due to lack of transporta
tion and movement.

The picturisation of huge coal pile 
and moving empty train is extermely 
suggestive. If the advertisement was 
well meant, there was no need lor 
the words “AT PITHEADS”, with an 
explanation mark. This is a blatant 
attempt to put the blame on another 
Ministry of the Government, a crude 
method of shirking responsibility and 
flagrant violation of the concept of 
collective responsibility.

Sit, may X request for an imme
diate clarification from the Energy 
Minister for this unprecedented ad-
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vertisement campaign under the pur
view of hig Ministry against another
Ministry, which is highly objection
able?

(v) R eported agitation by  the Far-  
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MR. DEPUTY-SPEAKER: It is not 
a point of order. Please take your 
seat.

me hrs.
[M*. Sjpeakss in the Chair]
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